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SHRI JAGAN NATH KAUSHAL : 
So far as Shri Chintarnani Panigrnni is 

concerned, he does not want me to 
give any reply. H e only wants his 

speech to be noted and it has been 
noted. 

So far as shri Ramavatar Sha tri 
is cone rned. I am af c id he has not 
mad any llt w point . Al I t iesu po in ts 
b v been 1.l1.1d ! by other Hon. m mbcrs. 

MR. DEPUTY-SPEAKER 
QUt> tion is : 

"That the BjlJ be p:1ssed." 

The mction was adopted. 

---
17.SS hrs. 

The 

VISVA-BHAR Tl ( MENDMENT 
BILLS) 

TH MINI TER OF S TE O . 

THE MINJ TRI OF EDUCATION 
AND CULTURE AND SOC[ L WEL· 
FARE (SHRIMATl SHElLA KAUL) 
Sir, I  b g to move : 

"Thal the Bill furth r to amend 

the V1sva-Bhar:i.ti Ac;, 1951, a 
passed by Rajya Sabha, be tc k eo 
int0 consideration." 

The pn: ent Bill is the one on 

.which the Joint ornm1tt•'e of both 

H uses of Parliament h:i I. bourcd 
h rd for a good Jc.:ngth f time to 

fLVi ... w it qntcnts s as lo incorporate 

then:in the ~  f Guru-11..v Rabindru-

nath Tagor ... This Committet· h.1s done 
an xcell ent j )b and produced :i Bi 11 

which h:i. i:1<luct cd :\ numbe r of new 
ideas and thoughts in h.rping v.ith the 
idc, ls f the gri..at founder of the 
in titution, The r , port f the Com-

mittee was, by and large, w !corned 
and upported by n ajyn Sabha and the 

Bill ns r ~  by the C mmittee 

was ~  by the K.ajya Sibha 

without any chang''- I w uld t:.tke this 
opportunity t o put on re:::ord my 
~  tion of the wotk d n c by the 
m tmbcrs of ~ Committee , nd to 

congratulate them on ~ fine report 

~  produced. 

To refresh the mem ry of the Hon. 
M mbcrs, I may be permitted to 
indicate briefly the background leading 

to the introduction of this Bill in the 
Rajya Sabha in March, 1978. 

Visva-Bharati. a renown '!d insti-
tution founded by Gurudt:V Rabindra 
Nath T agore, was declared as an 

institution of national import nee anh 
also incorporated as a unit 'lry, teachind 
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and residential Univ1:rsity by an Act 
of Part inmcnt enact ~  in 19 5 I. While 
incorporating Visva-Bharati a  a Uni-
versity, Gov ·rnm nt' firm intention 
was that every df rt will be n1adc to 
preserve and promote the unique 
character and ideas for which th, great 
institution w, s esta bli hed by the 
Gurud v. H v \ ev 'r, over thl.! y...:ars the 
Visva-Bharati ha ' con t inul;!d t fu11ction 
devt:lop on the lines not very different 
from thOSt' of oth r Universitiei; in the 
country. Not only th:it, ~ w1.re 

disturbanc s in t h e UniV(;J ·ity C arnr,us 
during 1970-71 which led to arson, 
stabbing, dam ge to University equip-
ment and prop rty and c v  n death of 
an offic Superintend1.:nt. The 
University h a d t\1 face s rions difficul-
ties in its day-to-day w rking n 
account of the negative dttitude 
adopted by certain persons. All this 
had vitiated the ac, demic l ifo f the 

University. To r..:medy tht.! ~  

at that time, ~ Visva-llt11rati Act 

bad to be <1mendcd thro igh a ~  n-
tial Or.Jin.nc, ~  r-.pl,,c ·d by a n 

Act of Parlia m Lnt,  in N uvemb ·r I 71. 
This was d one pur ly as an inttrim 
measure and the compn.:bensive 

lesislation wa to follow. 

Lat r on, comp I< i nts v. er!! also 
~  by ovcrnml:nt that V1sva· 

Bharati was drifcrng a way from the 

ideals Gurudev b · d  in m m<l ins tting 
it up and thnt the aced mic standards 
were going down. Disturbed at these 

developments and anx1 us to ensure 
tbt: restoration of the original 

character of ~ University, G vern-
ment appointed a Committee under the 
Chairmanship of Justice ::>.A. Ma uJ, 
ex-judge of the Calcutta High Court, 

and eight other member , ta determine 
the lines on which the Visva-Bharati 

may be developed and to recommend 
the guidelines for am ndment of the 
University Act. The Masud Committee 
had submitted its report in July, 1975. 

The Masud Committee report was 
deeply studied by the Ministry of 

Education, and mainly b sed on the 
recommendations of this Committee, an 

Amendment Bill was inttoduced in the 
Rajya Sabha in March, 1978, and 
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referred t9 a Joint Committee. The· 
Joint ~ wa reconstituted in 
1980 after the Lok Sabha elections 
when the Congress Government came 
back to power. 

T. am happy to say that the Joi at 
Committee has made both cxten iv 
and intcnsiv-e study of ~ ~ 
Bill and have taken o ral cvidt.!nce of a 

large ~  of eminent Pt::rsons 
connected with and interested 1'n v· . JSVa· 
Bhara t1. The Commsttee also received 
~ Jarg number of memoranda contain-
ing sugg.stions on the Bill. I t was 
nft·.:r ~  delibcralions that the 
on1.m1t tee pr1..·scnted its report to the 
Parliament in August, 1983. 

One of the importanl changes 
made by the Joint ~  is that 
the P cuh.1-Bhavaai.\ will h . v.) the same 

s tatu and ~ r as those of other 
Btnvn1ns of ~ University. The 

s  cond important change m..tdc is that 
the obj ·ct f the University have been 
rn r p orateu in tht: body of th Act in 
a comprehi;ns1v • m:1nncr. The Joint 

Committee ha ciJ o ~  that 
a specific du Ly nny be d evolved on the 
Univ rsity to g iv · ~  to the idea 

of Tagore on the pattern of education, 
in organising its activiti s and in 
i mpl ~  its academic progr,lmmes. 

The Joint Committe e h:is further 
r ~  provision of thre.! whole. 
time Directors ..... 

MR. HAIMAN : How much 
m ore time would you take- b !·cause we 
have got an half-an-hour discussion at 
six. 

SHRIMATI SHEILA KAUL 
have only three more pages ...... . 

SOMB HON. MEMBERS Let 
her continue tomorrow. 

MR. CHAIRMAN All right, 
you can continue tomorrow. 


